
PUNJAB VIDHAN SABHA 

BILL NO. 8-PLA-2022 

THE PUNJAB FISCALRESPONSIBILITYAND BUDGET 
MANAGEMENT (AMENDMENT) BILL, 2022 

(Bill as passed by the Punjab Vidhan Sabha) 

The following Bill was passed by the Punjab Vidhan Sabha: 

A 

BILL 

further to amend the Punjab Fiscal Responsibility and Budget 

Management Act, 2003. 

BE it enacted by the Legislature of the State of Punjab in the Seventy-

third Year of the Republic of India. 

(1) This Act may be called the Punjab Fiscal Responsibility and Budget Short title and 
commencement. 

Management (Amendment) Act, 2022. 

(2) It shall come into force on and with effect from the date of its 

publication in the Official Gazette. 

2 In the Punjab Fiscal Responsibility and Budget Management Act, 2003, Amendment in 2 
section 4 of 

in section 4, in sub-section (2), for clause (a), the following clause shall be Punjab Act No. 
II of 2003. 

substituted, namely:-

a) contain fiscal deficit as per cent of Gross State Domestic Product 

(GSDP) at 3.5 per cent (three and a half per cent); and an additional 

amount equivalent to the employer's and employee's share of 

contribution of its employees pertaining to the financial year 2022 

23 actually deposited with the designated authority i.e. the National 

Securities Depository limited (NSDLytrustee bank as per the 



guidelines of the National Pension System (NPS); and an additional 

amount equivalent to carry forwarded unutilized borrowing out of 

the Borrowing Ceiling allowed for the previous years; and an 

additional amount equivalent to interest free loan availed under the 

"Scheme for Special Assistance to States for Capital Investment 

for 2022-23", in the fiñancial year 2022-2023, and maintain thereafter 

at 3.0 per cent (three per cent) or as allowed by the Government 

of India from time to time;". 
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